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MR. CHAIRMAN: No, no; please. ...(Interruptions)... Mr. Rangarajan, let me
clarify one thing. What is the question? The question is about proposed guidelines.
So, please direct your supplementaries to the proposed guidelines and not to the
wider directive which everybody knows exists. ...(Inferruptions)...

SHRI T. K. RANGARAJAN: When there is a Supreme Court guideline to form
a Committee, even a public sector or Central Government undertaking doesn’t obey
that. That is the point. If there is another guideline, nothing will happen in this
country. ...(Interruptions)...

MR. CHAIRMAN: Fine. Thank you.
Criteria for inclusion of languages in eighth schedule

*33. SHRI VIJAY GOEL: Will the Minister of HOME AFFAIRS be pleased to
state:

(a) the reasons for not having adopted a fixed criterion for inclusion of languages
in the Eighth Schedule of Constitution of India;

(b) on what basis does Government decipher between a dialect of a language

and a new language before granting a language status;

(c) the names of the languages which have been included in the Eighth Schedule
of the Constitution so far, State-wise; and

(d) the details of benefits a language avails after its inclusion in the Eighth
Schedule?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) to (d) A Statement is laid on the Table of the House.

Statement

(a) and (b) “Language” is a socio-cultural-geographical construct in the sense
that all languages begin as dialects/varieties/mother tongues but due to various
socio-economic-political reasons one of the varieties of any language develops into
or acquires the status of a standard variety; “language” may thus be defined as
the standard variety, so that mother tongue of those speaking related varieties may
be deemed to be the standard variety. Thus, Awadhi, Braj Bhasha and Khadi Boli
constitute what is known as Hindi today and Hindi may, therefore, be considered
the mother tongue/standard language for these varieties.

There are no linguistic criteria for differentiating between a language and a
dialect. Socially, a dialect may gradually evolve into a language and acquire the

status of a language.
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As the evolution of dialects and languages is dynamic, influenced by socio-eco-
political developments, it is difficult to fix any criterion for languages, whether
to distinguish them from dialects, or for inclusion in the Eighth Schedule to the
Constitution of India. Thus, both attempts, through the Pahwa (1996) and Sitakant

Mohapatra (2003) Committees to evolve such fixed criteria have not borne fruit.

(c) and (d) The 22 languages included in the Eighth Schedule of the Constitution

are as under:—

(1) Assamese (2) Bengali (3) Bodo (4) Dogri (5) Gujarati (6) Hindi (7) Kannada
(8) Kashmiri (9) Konkani (10) Maithili (11) Malayalam (12) Manipuri (13) Marathi
(14) Nepali (15) Odia (16) Punjabi (17) Sanskrit (18) Santali (19) Sindhi (20) Tamil
(21) Telugu and (22) Urdu.

Several of these languages are spoken in several States, and their use is not

restricted by State boundaries.

The benefits flow from the Official Language Resolution, 1968, that “all the
languages included in the Eighth Schedule to the Constitution and English shall
be permitted as alternative media for the All India and higher Central Services
examinations after ascertaining the views of the Union Public Service Commission”.
In addition, related Sahitya Akademies may institute awards, special promotion

programmes etc. at their discretion.
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SHRI PAVAN KUMAR VARMA: Sir, the Minister, in his reply, has said that on

the basis of two Reports, there are no linguistic criteria for differentiating between a

language and a dialect. But, in the same reply, on Page No.2, he himself alludes to
a criterion when he states, "Several of these languages, namely, twenty-two languages
recognised, are spoken in several States and their use is not restricted by State-
boundaries." I want to ask the hon. Minister that when he has himself indicated the
criteria, then, what is it that distinguishes a dialect from a language? Is it the script?
Is it the number of people speaking the language? Is there a literary corpus backing
that language? And I ask this question with a specific reference, for instance, to the
language Bhojpuri, which is spoken by literally crores of people across several State-
boundaries. Now, those languages, which are a part of 22 recognised languages, get
special protection and promotion measures. Dialects and languages are dying in our
country. So, my related question is this. Is he aware as to how many languages are

dying today because of lack of State protection and promotion?

SHRI KIREN RIJIJU: Sir, Article 345 of the Indian Constitution also provides
that each State Government can, definitely, take forward certain actions to promote

languages and dialects being used in that particular State. And I am not going into
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the academic side as to how you define a dialect or how a particular language
takes shape. But, as I mentioned in the answer also, it is a dynamic situation. A
particular dialect may take the shape of a language in the future depending on the
socio-cultural or geographic situation of a particular region. So, it is very difficult
to define. That is why despite two major Committees having been formed and
recommendations received, the Government is unable to come up with clear-cut
guidelines based on facts because of the reasons which I have mentioned. Then, Sir,
with regard to Bhojpuri, we understand that a large number of people in India speak
Bhojpuri. At the same time, it is difficult to define what the criteria are and the
basis on which we are going to give this recognition to be included in the Eighth
Schedule of the Constitution. The script of Bhojpuri is similar to several languages.
It is a Devanagri script only. That is why, I said, it is an academic discussion and
it would take the shape of a long debate. So, what I am going to say is, these
are the important proposals pending with the Government, including Rajasthani and
Bhojpuri, and the Government is positively looking towards solutions so that the
demands can be fulfilled.

SHRI ANANDA BHASKAR RAPOLU: Mr. Chairman, Sir, it is an emotional
moment. The linguistic standardisation, with respect to dialect and slang, is the
emotional integration of the nation and happens to be the primary concern and
responsibility of the Administration. Keeping this factor into account, being the son
of Telangana, which has gone into the movement for attaining respect, primarily,
to the dialect of Telugu, that is spoken in Telangana, I would like to ask: Have
we properly established the research mechanism to standardise the language dialects
and slangs on par with the English language which can be found spoken across
several nations and also the European languages which have been standardised on
the dialect basis? Yet in India, in respect of languages like Hindi, Telugu, Tamil or,
for that matter, Rajasthani, these dialects are yet to attain the research level which
will accord standardisation of the linguistic dialect and which would give respect
to communities which are wedded to those dialects. I would like to know from
the Union Government as to whether the Union Government is contemplating to

standardise the dialects and linguistic standards on par with the English language.

SHRI KIREN RIJIJU: Sir, it is more of a suggestion rather than a question.
This particular comment made by the hon. Member is important and, as I quoted,
some of the provisions in the Constitution also that besides English, which is widely
being used, Indian languages and official language Hindi also need to be promoted
and it is the duty of the Union Government as well as the State Government to

promote the indigenous languages being used in India.
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MR. CHAIRMAN: I think it is a valid subject for a serious seminar.
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